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FTST T ST HATAT
(aTforsy o)
LT

T2 faeet, 15 fawax, 2021

FT.3T. 4368(37).—7T;, AT & =T = & A F forg, arfores ue =T g3 (arfirsg
ToramT), AT TR F H1.3M. §eqT 2077 faATw 04 RTed, 1997 o AT<9T * SATERAI & forT Swfqq= siaer
HETET &1 AFTq (orar =T s Adren) Faw, 1964 F = 11 % I9-[H99 (2) F ar afea [ara
(rorer A= ua e stfafaaw, 1963 it aT 6 F SAAvd AELIAFATIE. WA 6 TS,
FETYTIOT, 9WT-1, @< 3, IT-@< (i) & T 22 ®a<r, 2021 Fl 9T qLHE, ATOST U I HATAL
(aTforsT far9ImT) o .. §eaT 831(3.), i 22 weadt, 2021 FIRT ATl 1195 | TRIird 3 73T
AT, I HEIGT AL F THTIA T A0 F AT &A1 T A T THH TATT ZIT T TATIAT arer THT
FRRAT F AT U GATT AW [0 T

T T, ITH HETT AT AT TS hT IFAAT 22 FEaLT, 2021 T ATGAE T T I FT &
e off;

3T, T, IH TEATE UL ST T AT ST GHAET 92 6% 3 g1 [areaq A=
AT &;

AT, T, HATY [OMET ATAGST Hl TATT TGAT U Tq1eeT AUEATA il [T FLAT a9 g S
e AR arfersrTat it staer v aireatera Hai;

6039 G1/2021 )
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AT, T, TATEST AUATU ST 3T HST TR  IedTad, WIS UF TRagd & forg et &
ST ATRT, 3T 7d: O™ &9 & 7g Agaaqol g & TTassT=r % Sqaias &f o7 &3 ard = Ferfa
o ST

AT, 7, A o Agaqul g ToF =T UF =T IUTal gRT T AT S ATAT TresT ey et
T ST

AT, AT, GBI T H Tg FATHT FAT THEARLTRAT fT AT § 6 =1 3w o=t 3w =9
areer H et ey suersti & @ H Y Tq: HeH TIIERET &7 qoraar [Sa=0r, Hier s
ATt 3T @1g iRt e STo fF Seeraorshatl SUh STTeTel T AqaTad ®Y; 3T, T T [orar
=TT, MeAoT s ATt &7 oo 3 aTel 93 SIaTgi aTsie #hf vl &l &7 | L&,

AT, Iq:, g9 ey & forw grivee aat & sraforst i sulRefy &1 gar s F forw uw
= ST T SO

ST, 7, ATATAF T T ATATAT o HI o T THETAT hl IULh RATAIT RATHT A % forw
AT B TTaeTe e S =R,

AT, T, Hig LR AT TEH TITHLT AT 297 H IO ATh1 HT TATAT FTATAT G 120d
FIAT AT,

Ao, o, Mata e afvws (e, [ sie Aden) sfefaaw, 1963 (1963 #r 22)
T T 6 FTRT Y& ThAl &1 TART Fd g0 JAT AT ST, AT T SR HATAT, ATI0ST (AT 6
. 3. GEAT 2077 FRT TSI | THIAT ATTLAAT FT SATHAT F2d g, UH ATIHAT & g3 Al T8 AT
AT F¥ T2 FATS Kl gregwe, Fara e aiug & a2l F39 F T4, Fad 9 6 a8 T 8
AT & HATq AT G & [T UAT FiTAT SEaede i 9Hi=1= g TagIT, -

(F) orfegl=ra wdt g o Faia & 9@ =T oY sieT IoaTg Iporar =Er a7 [deqor a7 S &
TETENT B,

(@) faEfEe Fdt g & oraar [, [er ua AT & T =T ud st Icamat &1 Aara
(rorerr, T, AdeT ua M) B, 2021 % SgET e, e, [ i
AT & T & w9 § faTa & 1@ Si=T SR ST IRl 9 AR g,

(M A< Fr 7rear Y | A g, -

(i) FISHT UTOTHTILIE AT & FIod HIFh! 6 TAT H ATITAF <90 Rl TSI TTH

(ii) (i) % ST |, AT @1 LT U AIAE TR stterf=ae, 2006 TAT T8 dgd aa10
U oo ve fAREw ¥ AR ARcas anp g,

(i)  SUEE (i) TE (i) F e ®, et @iEew ow Aaiawt & qe7 "@feaars AHee ang
ST, FOTd A TPT ATAHT F 9% 7 2¥;

(iv)  Torelt ofF si=T 3w sieT Soame e forg & a1 S (i), (i) 3% (iii) & S9ereer =i &;
F arar B fAerferfera aeert it vl afafa g =7 seamet & o 9 & 1 a1t
T FoRAT STTOATT; 3refie -

1. | sreger, Rata Addeor aiug B )

2. | FY ST YHEHa QT IcaTe HaTa faewme arfeereer & giatter a3

3 TYATA T AL AT, F T oFET Fed 107 #31eT * —
EIRIEIES

4. | STEATT QTR GEAT 37T AIAF TTIFIOT & Tiafaie "

5. | == uwr uaifRUes & yfafafa qIH
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6. | fata e afvwe & gfafafa qaer

() SIACTEIT SATAT o ST (ST 3T (ST I<UTal o [FaTd 9% Tideer aar § 5ie ae o 78 Sa%
T AW Wi ST 7 21 37 [Aaia & o7 =6 avg & ST 7 =T IcHIE H TAE T
FTRTor gTeT ST FoRT U Rt AT ST O & "7 9 26

(%) ot % o0 § TS, Aniarr= IR &Y qgezed & fou Rt sfasaa

sraforse (THareuer) faT gt #d g -
(1) Trarafes

THarTteF ATERa® 9T =T
HESICIFEE 150 TR / fFRT
AECIEE 200 ATEFHRTH / R
[BEIGIEIER] 50 Tz / o

REIKIEEE] 500 ATEHET / R
Fiferfea 300 wrzewTH / R
FATLSZTHTE oFA 200 ATzwRET / R
At e e 200 AT / R
TaTETE 200 ATzhRe / R
I EC R IFEE) 200 ATEHET / B
ERIEEE] 1000 wreshigTH /
ST R 200 wrzwT / R
SIEENEIEERY LS 50 HremETE / fFaT

(2) wwstEt et wte fooae 2hafea

LCINERRIIE R R THALTA
[ERENINE] 2000 ATZHRIT / Fhm
EECEEIK] 400 Hrezhrme / fm
TR 1000 T /

(3) ATATFATA ATRIH
RINET TR (e /fm)
AT & =7 & w&ridq g% Tegd U4
et 0.02 (&7=F &)
ELIRIEIEE] 0.01
FHE (et srzaTH) 0.05 (Z<h v
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TEwrRe (F Y qar it areame w7

TrT) 0.05

USTHhHTT R Y oaT SMEHIHH T TN

TAT TS HohHTT-THohe 0.005

e 0.005

TEETO (T srEeEe) 0.03 (§g<F #¥1)  00.02  B0.01

oo (y-u=ree) 0.1

[GRUESEIES 0.01

freftaT 0.01

(4) TETATEEH

PITED TH A7 TA
GIECECIPE] 0.05
TEETHIIT 0.05
ECIPE] 0.05
- AT 0.05

(=) et et o s sivedi a9t awrert w1 soam fie F fmi, gt oeix
HITATe 7 T4T, AT IaTad & fahet off = & Afug grm:

o FALHEHAFRIA

o TTEAEETSI

o TifFENM

o ATEIETE HerEaEed SEd 3-ufd-2-dfefed (TeNE), ¥6 FEwee
(TEETw), 5-framza-mewedr-3, A2 steisie EEIEIIEIES

AR HENIeT agd 1-UHA-gEeead, TaREIead ATH gl

Ford T i a2 aTer <ot gy Mt vasmue Tod Ay e o afdw Few g, ar
AT T AT <90 g7 AiEE THeue #7 starae BT s

(B) "TATAT " TI=g ST TAET WA AT T, AT T A HGUT F Th | SqA 3 AT AT,
T AT, TeE AT & fory srfeam qdterm)
(ST)  SI=T ST =T IATET & FArq & gag ¥ i (rEwr =, Sdar s )
(sretrere) =W, 2021 % FqER [UrEr,  [EEon, FOE & At & e & e
FLAT & ST 97T & 09 =9 a9 & oi=T 3fi¥ ST IeqTal 9¥ N[ fohaT Srosm
fooqor o- (1) =9 sreer § ) i FATTAT haT Al ST T ST IR o ATEq 1A TGAL 1 G IT T
T gATe AW g H3Td 92 0] A8l grm, e goa aag-ga7 ¥ @y s fifg § Faitia
AT HIHTSA F AT A1 g
(2) =T ARUH, -
(i) TH S9N | ‘ST SCATGT T ATCTT ST ST I Tl FAAT et ol Frfeadl &1 ge &
TOATA =107 | ITeq IeqTe FOreehT 329 A ITTRT  forT g1 i< ST SAifork &9 & o= °rer
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TRTAT AT AT FIT T &l 9o g AT I T3, TET, G@T, TARTE, Tied, T8 —Thise sraaT
STH U &1 9 2|

(i)  ‘SI=T F ATCHT A1 3 ieg, AT AT ST Aol (AT AT 2 37 g araTies &9 ¥ F:7 7
FH U 1< TR AT AT 8 37T It ATkt 37 anfiereor 1 Gfehar T2o 9% o & 979
Tel w1 foae | T st

[®T.5. F-16012/15/2019-F=ata et
famee Ay e, |@9ea 9=

MINISTRY OF COMMERCE AND INDUSTRY
(DEPARTMENT OF COMMERCE)
ORDER
New Delhi, the 15th September, 2021

S.0. 4368(E).—Whereas, for the development of export trade of India, certain draft order for superseding
the Order of the Government of India in the Ministry of Commerce and Industry (Department of Commerce) number
S.0. 2077, dated the 04th August, 1997 were published as required under section 6 of the Export (Quality Control
and Inspection) Act, 1963 read with sub-rule (2) of the rule 11 of the Export (Quality Control and Inspection) Rules,
1964 in the Gazette of India, Extraordinary Part-11, section 3, sub-section (ii), dated the 22" February, 2021 by the
Government of India in Ministry of Commerce and Industry (Department of Commerce) vide number S.O. 831 (E),
dated the 22™ February, 2021 inviting objections and suggestions from all the persons likely to be affected thereby
within a period of thirty days from the date of publication of the said draft Order in the Official Gazette;

And Whereas copies of the Gazette containing the said draft Order were made available to the public on the
22" February, 2021;

And Whereas, the objections and suggestions as received from the public on the said proposal have been duly
considered by the Central Government;

And, Whereas, it is necessary to maintain the highest quality standards and stipulate health requirements that
would encompass the requirement of importing regulatory authorities;

And, Whereas, health requirements should be laid down for the production storage and transport of egg and
egg products, and whereas, in particular, it is important that rules be laid down governing the approval of
establishment;

And, Whereas, it is important also that the health requirements to be met by egg and egg products be laid
down;

And, Whereas, it is the responsibility primarily of the processors to ensure that egg and egg products meet the
health requirements laid down in this order and whereas, the Competent Authority shall by carrying out quality
control, inspection and monitoring to ensure that processors comply with the above mentioned requirements; and
whereas, the rules governing these quality control, inspections and monitoring shall take account into the demands of
the international market;

And, Whereas, a random check shall be made to detect the presence of residues of substances liable to be
harmful to human health;

And, Whereas, provisions should, therefore, be made for procedure for monitoring to ensure the above
conditions of equivalence with reference to the requirements of the importing countries;

And, Whereas, Central Government nominated Competent Authority should ensure the effective compliance
of the quality standards in the Country;

Now, therefore, in exercise of the powers conferred by section 6 of the Export Inspection Council (Quality
Control and Inspection) Act, 1963 (22 of 1963) and in supersession of the notification of the Government of India in
the Ministry of Commerce, Department of Commerce published in the Official Gazette vide number S.O. 2077, dated
the 4™ August, 1997, except as respects things done or omitted to be done before such supersession, the Central
Government, after consultingthe Export Inspection Council, is of the opinion that it is necessary and expedient so to
do for the development of the export trade of India hereby, -
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(b)

(©

(d)

©

notifies that the egg and egg products shall be subjected to quality control or inspection or both prior

to export;

specifies that the type of quality control, inspection and monitoring shall be in accordance with the
Export of Egg and Egg products (Quality, Control , Inspection and Monitoring) Rules, 2021 as the
type of Quality Control, Inspection and Monitoring which shall be applied to such egg and egg

products prior to export;

recognises the specifications,-

(i) National Standard of the importing countries in absence of which codex standards of Codex

Alimentarius Commission;

(if) In absence of (i), specification prescribed in the Food Safety and Standard Authority of India

Act, 2006 and rules and regulation made thereunder shall apply;

(iii) In the absence of (i) and (ii) above, contractual specifications between the foreign buyer and the
exporters shall be applicable provided the same is not below the national standards;

(iv) In case of any egg and egg products for which no standard is available at (i) (ii) and (iii) above,
the standard formulated for these products by the standing Committee of the following members

shall be made applicable, namely:-

1. Chairman, Export Inspection Council Chairman

2 Representative from Agricultural and Processed Food Member
' Products Export Development Authority

3 Representativefrom Department of Animal Husbandry and Member
' Dairying, Ministry of Agriculture and farmer’s Welfare

4 Representative from Food Safer and Standards Authority of Member

India
5. Representativefrom Indian Egg Association Member;
6. Representative of Export Inspection Council Member

prohibits the export of egg and egg products in the course of international trade unless it conforms to
the standards applicable to it and each and every consignment of such egg and egg product meant for
export is accompanied by a certificate of export worthiness issued by the Agency;

specifies the maximum residual limits (MRLs) for antibiotics, organochlorine compounds and

pyrethroids in egg powder as given below-

(DAntibiotics:

Antibiotics Maximum residues limits
Erythomycin 150 pg/kg
Tylosin 200 pg/kg
Lincomycin 50 po/kg
Neomycin 500 pg/kg
Colistin 300 pg/kg
Chlortetracycline 200 pg/kg
Oxyteracycline 200 pg/kg
Tetracycline 200 pg/kg
Spectinomycin 200 pg/kg
Tiamulin 1000 pg/kg
Josamycin 200 pg/kg
Oxolinic Acid 50 pg/kg
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)

(2) Anti-parasitic agents piperazne derivatives:

3

Anti piperazne Agent MRL
Piperazine 2000 pg/kg
Flubendazole 400 ug/kg
Amprolium 1000 pg/kg
) Organochlorine Compounds:
Compound MRL (mg/kg)

Aldrin and Dieldrin combined
expressed as dieldrin

0.02 (Combined limit)

Chrorthalonil 0.01
DDT (all isomers) 0.05 (Combined limit)
Dicofol (sum of p,p’ and o,p’ isomers) 0.05
Endosulfan (sum of alpha and beta-
isomers and endosulfan-sulphate
expressed as endosulfan) 0.005
Endrin 0.005
HCH (all isomers) 0.03 (combined limit) a0.02 0.01
Lindane (y-HCH) 0.1
Methoxychlor 0.01
PCB 0.01
(4) Pyrethroids:
Compound MRL
Cypermethrin 0.05
Deltame hrin 0.05
Permethrin 0.05
aplha-
cypermethrin 0.05;

provides that the use of following antibiotics and other pharmacological active substances shall be
prohibited in manufacture of feed, medication of chicken and poultry, or at any stage of production,

namely:-

(i) Chloramphenicol,;
(iii) Dimetridazole;
(iv) Metronidazone;
(v)

Provided that if the MRLs fixed by the importing countries are more stringent than the limits herein

Nitrofurans Metabolites including 3-Amino-2-Oxalidinone (AOZ), Semi Carbazide
(SEM), 5-Methyl-Morpholino-3Amino-20xalididone (AMOZ) and 1-amino-

hydantion Anticoccidials including nitroimidazoles:

specified, the MRLs specified by the importing countries shall be complied with;
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(9)  provides that “Fresh Eggs” shall have clean and sound shell and free from cracks, leaks and fecal
contamination. Mandatory testing for table eggs: Salmonella, E.Coli, Enterobateriaceae;

(h)  specifies that the type of quality control and inspection shall be in accordance with the Export of Egg
and Egg Products (Quality Control, Inspection and Monitoring) (Amendment) Rules, 2021 as the type
of quality control, inspection and monitoring which shall be applied to such Egg and Egg products
prior to export.

Note:- (1) Nothing in this order shall apply to the export by land or sea or air of bonafide samples of egg and
egg products to prospective buyers the value of which shall not exceed the permissible limits as laid down in
the Foreign Trade Policy from time to time.

(2) In this order,-

(i) “egg” Products” means the Products obtained from eggs and their various components or mixtures thereof
after removal of the shell and membranes, intended for human consumption and they may be partially
supplemented by other foodstuffs or additives or they may be liquid, concentrated, dried, crystallized,
frozen, quick-frozen or coagulated.

(ii) “egg” means the Fresh eggs which have not been washed or dry-cleaned and which are collected at least
once weekly and shall be packed and graded not later than the first working day after arrival at the packing
station.

[F.No. K-16012/15/2019-Export Inspection]
DIWAKAR NATH MISRA, Jt. Secy.

ST
T faeet, 15 fRrawax, 2021

T3, 4369(3T).—Fva T TLaTe, AT ([oracar RF=or siw Adteron) siferf==m, 1963 (1963 1
22) T g7 17 FT T&T ATRAT FT TIET Fd g0 ST ST UF ST 6 Ical & [Haia (ordear ==
s fAeqr) M= 1997 FT SATewA #3d g6, UH SATSHAT & Tga [0 [0 s7¥ar & 9=+ o
freToT 1T o Haer § BIgh? TAgT Meoied (Ha8 aardt § ; "9 -

1. 9 i Td TRH — (F) =7 == & =T S i1 Iaaral &1 [Faia (oEear e, Qe siw
widerT) Fam, 2021 F=r ST

(@) T TS | T TeRTer o A9 & warelt g
2. IRATNT: - =8 A== #, st e o gfre sfera 7 g9 v,
(F) “srfataw” #7 o7 g [ava (re Ao va [dte) sitaf==m, 1963 (1963 #T 22);

(@) “aga” w1 AL g 77 AT H HAw A,
() “S=” FT AT B AT IATRT AT ATAT Foreg, wHT Fafaai § qame fam 1w 8 3T 3w €9 & udhe qaq

=TT § U= AT 4T,
(%) “|EA| YTreERTy” & o g fAaia (orasr ey ug e siterf==m, 1963 &t o<y 7 % 98 4%,
YT, FY, Freeft v oS # el fry oft Frrta frreror afte # & 0,

() "G FT AT g @I STANT ZILT 3NN o THERLIT o (70 AT T AT ITANT 6 TATSIT | Tk GqeT ol
TS Uahef TETI(T o forT SieT A7 3ieT IcuTal it 41T,

(F) AT HT I FT AT ¢ T 79T ST 9 F =T I Jfva oo o7y €;
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(B) “STIOT AT 90 AT A F A,

(1) “zararie fRatas” &1 oof g v [Ratas s fAata % SgeF | =7 Rl % g srgHifed ST gHEnw
AT & ST AT 32T JATE WA &,

(31) “STATEA ETH” FT T §, B ST ST ITATE JATE A AT H {9 ITANT F o0 oi &1 g fwear
2,

(3N) “TESTr” T o g AT St o e q9qT | wHeRor F O S g e F ' § 99 G gy
TR TTST TATES TSI AT 3w STTTHTOT AT TARTLTAT FIT SATH ST (3T IT3T 3,5

(®) “TAFgae o &1 oY § UF ST O saFgaed | W@ AT g, 9% 39 a0 AT o+ qLrh | 99
TR T G T F Al THAT o S SAFIA & geT &7 14T,

() “wrae” & of g iU Fieaw afs Fg g1 rrar Iufead &ed< U TS AT TgaTd & o aiish o
qfod AT,

() ‘TreaARTES 1 o g 34 fafvawt # et shrarstt g g gew shat

FT 7S LA o {70 SIS o ITATRT o T (8 &l TH FHTAT T 37T ITATL FHLAT,

(%) “F= T e § A S oft e et sieT Av ofe Searaw A A1 weerr R S g

(V1) “STEERLO” FT A g HEAH VIR 1T SAqAITGd Fa=1 H 32T Jcaral & fafaatr [ o2 aredr
T Toheet AT, o AT, sAfen, TeaeionT, ©aATsion, 38T HTAT, STHET JT T AT FohfonT
AT,

(q) “THA AT T A ¢ ST AT FAeawor & forw et Ieame o T3 <,

(1) “HTFeT=ST” FT TY g SHATIHTF ITATT ST RIS A1gd G&H (Al ol 7%

FIA B TATAT g9 & &7 § =194 &

(7) “FATT ez =7 aref ¢ Ft Ieame it FofSiT # 3o fg st arer e

(&) “FearfFzor 7 ot g e Si=T ScaTe T SRR TEfET F i 2T &)

() “=gT2< AT UeegH" T AL 2, TH A F STAN % (7 (< F q1o o1 Grer | 2 AT AR Sl 4
ST g1 AT

(@) “Rafa” &7 o g et oft 3oame 7 #re ot fafa (@fea @ ama e & & oft 3o &
HLEA T, T AT, qgedl, Torar A7 fheww & forw =ifoa 7@ 8) ST soehr 9v7 efmar a7 feft «fF feafa #v
TATIAT AT §; Aied Ao TEHERTOT TELETS T TRISRT ST ATl T TATET FIAT g, F HI0d 981 2

(F) “FeAT” AAAT Toho | FTs AT a1, e, Fo wTieash AT o197 T, Y92 AT Fa¥ AT 2l

3. HAUTAT T MY (1) Tg HATAT THERLHAT Hf SFert g & Faia sesemed sier a7 &=t
3T, IATEH, WS 3T TRagd & T =0 § Tqreasees qieIfaal & dgd @ 3T Toehd
oo ST g1 arfer =7 Faet % qga Fetfa waresy sraeaesard 93 g S Saare Afafaaw £ 9T 6
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F TEd ha T TLHTY GIT &F T fAfAfateary @1 w31 T it TA1ET A & oo afus aag-aa7
T T Hae B AT e Iy w4

(2) = Y Tt giAre T F foru afive quT-awT 97 0 999 § sraedd Mo S i

4, oreat S, [deror wg o i wftear ;- (1) sieT ar sier Searet F At #7 gerer e ar
A, -

()

AT ITASTT & ATHIGT o [oIT AT T T g STl ATerd el AT HST Id1 AT 99 aigd
Tsft Tom T F=Ta o forT 0] |rer et Taee Sorret a7 et ey Aderor gt & aqe
FIATT AT TEHEFT ToHAT STaT & AT

THT-AHT I SAATAF G901 T ATTITFHAT o ST T HH o ST TE<h o <2 Hl A7 o forg
AN & AT TALTEA07 T STHL0T F2aT Bl

(2)(i) 3u-f7=w (1) F G (F) F Fqq aTiH FaTas it a1 =T Scaral & Fata w1 F forw
Zogeh (AT Si=T AT ST SUTET F WSO AT H=erw T qieaad A7 TEER20r A1 i Fiagr
a9 ITASH % AqAET & forw stterfeas &t g 7 # S7¢mT (1) & Jga eq g
FALreAor SfoaeoT & Mefeaw FETaT § e FHam

(ii) Fatas #ir 7g yrataes ST geft & ag wfoee S o =8 Few & qga srees G
TAT 8, a8 e war g 5 i F o afe et ar st soe = RfRwtor y=et s
=y TA=BAT TATAAT IT AT IcATad, HETI0T AT TRARH & THT T H AT, TEHEhT 307
gfzfera T STo i fRata & forg stfer amer Seare stferfe=m it 9m=T 6 & d8d % aeaTE g
TEd ATE At i g JvR g0 AaRid wie e Tiaeer T, SET 71T &, 99 —
THT 9 ATIOMST o, TITAL Farel IT HLe07 IUTAT o Hael | T TLehT< g At faf=aert
& ATET 2|

(i) Rt FAdreror s, aivus T Rgiia Jormet # o7eie o 0 geaiaa & e 9w
T TH 97d 9q€ g U, T IIA8E h0 T0 FwEArdt i SR § Fated SuErsi wf O Hear
g, TTqgT & o SIATae T2 T ST STgHTa THTTT ST

Frd o T2 STAHIE AT Ul ol STATe % 7T ey TR Sfi¥ g 9 /i o a0 92 fa=m
F % forw gfaes &7 st fohaT Sroa

Ford T2 A T o Mata Adeqr stfseeor §qE T@1 8, T8 VA9 & ASit o & 47 R
ST qedeel FLOT F TTT TSI 6 el 6l (o & 29 faa1 #r sraty § forfaa =1 & vt
HATET T G FGM

(iv) Tt M stfeeor, ag giatea wam & =9 Faw F qgq sqaieg gfaseE, Fafa

oraT =, e s wiasEt fir AT g SuETst F S AT grar w8 e o
Frata fAreror sfSrereor &7 gRem gfagmEl & a9t 9t v REie a9 $iT ScaTed WeTr ud
TREgd & FHT TN F I T=adT Gael G 3T Gl ATl o TR0 & (o0 TS
ZT T T e & wefe Rewtet aF ae wee

(v) ThuE gt AT ITASEl 6 gH1 #7 @ — T@F SO0l T T4H & 99 Th AT&Fa
TEIT GO,
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NOTIFICATION
New Delhi, the 15th September, 2021

S.0. 4369(E).—In exercise of the powers conferred by section 17 of the Export (Quality Control and
Inspection) Act, 1963 (22 of 1963) and in supersession of the Export of Egg and Egg Products (Quality Control and
Inspection and Monitoring) Rules, 2019 except as respects things done or omitted to be done before such
supersession, the Central Government hereby makes the following rules, namely:-

(1) Short title and commencement: (a) These rules may be called the Export of Egg and Egg Products (Quality
Control, Inspection and Monitoring) Rules, 2021.

(b) They shall come into force on the date of their publication in the Official Gazette.

(2) Definitions.- In these rules unless the context otherwise requires,-
(@)  “Act” means the Export (Quality Control and Inspection) Act, 1963 (22 of 1963);
(b)  “Annexure” means an annexure appended to these rules;

(c) “Batch” means a quantity of egg products which have been prepared under the same conditions and in
particular treated in single continuous operations;

(d)  “Competent Authority” means any one of the Export Inspection Agencies at Mumbai, Kolkata, Kochi, Delhi
and Chennai established under section 7 of theAct;

(e)  “consignment” means a quantity of egg or egg products for a single delivery to one destination for further
processing by the food industry or intended for direct human consumption;

() “country of Destination” means the country to which egg products are dispatched from India;
()  “country of Despatch” means India;

(h)  “Merchant Exporter” means an exporter who buy the egg or egg products from the approved egg processing
plants under these rules for the purpose of exports;

0] “farm of production” means Farm supplying eggs intended for manufacture of egg products or direct human
consumption;

(J)  “potable Water” means water that has been approved by State Health Authority or other Agency or
Laboratory acceptable the Competent Authority as safe for drinking and suitable for food processing;

(k) “incubator reject” means an egg that has been subjected to incubation and has been removed from incubation
during the hatching operations as infertile or otherwise unhatchable.

(I)  “label” means a display of any printed, graphic or other method of identification upon the shipping container
if any, or upon the immediate container;

(m)  “pasteurise” means subjecting of each particle of egg products to heat or other treatments to destroy harmful
viable microorganisms by such processes as may be laid down by these rules;

(n)  “plant” means any premises where eggs are packed or egg products are processed;

(0)  “processing” means manufacturing of egg products, including breaking eggs or filtering, mixing, blending,
pasteurizing, stabilising, cooling, freezing or drying or packaging egg products at plants approved by the
Competent Authority;

(p)  “sampling” means the act of taking samples of any product for inspection or analysis;
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() “sanitise” means the application of bactericidal treatment which is approved as being effective in destroying
microorganisms, including pathogens;

()  “shipping Container” means any container used in packaging a product;

(s)  “stabilisation” means the subjection of any egg product to a desugaring processing;

(t)  “white or albumen” means for the purpose of this part, the product obtained from the egg as broken from the
shell and separated from the yolk;

(u)  “condition” means any condition (including but not limited to the state of preservation, cleanliness,
soundness, wholesomeness or fitness for human food) of any product which affects its merchant ability or
any condition, including but not being limited to the processing handling or packaging which affects
products;

(v)  “container” or “Package” includes any box, can, tin, plastic or other receptacle, wrapper or cover.

(3) Basis of compliance.- (i) It shall be the responsibility of the processors to ensure that the egg or egg products
intended for exports are handled, processed at all stages of production, storage and transport under proper
hygienic conditions so as to meet the health requirements laid down under these rules and that the products
conforms to the specifications given in the Order of the Central Government issued in exercise of the powers
conferred by section 6 of the Act in this regard.

(4)

(2) For effective monitoring of the scheme Council shall issue necessary instructions in this regard from time to

time.

Procedure for Quality Control, Inspection and Certification.-(1)An exporter intending to export egg or egg

products may,-

(@)

(b)

)

(i)

(iii)

(iv)

apply for the approval of its establishment where the intended egg or egg product is
prepared or processed as per Food Safety Management System based Inspection system
,applicable for export to all countries; or

follow the consignment-wise inspection applicable for export to countries other than
European Union subject to the requirements of the importing countries from time to time.

(i) The exporter covered under clause (a) of sub-rule (1) intending to export egg or egg
product shall apply to the nearest office of the Export Inspection Agency(established
under sub-section(1),of section 7 of the Act) for approval of its establishment including
their facility to store or handle or transportation or process or pack egg or egg products
for exports.

It shall be the primary responsibility of exporter that the establishment for which the
application under this rule has been made, ensures that the egg and egg products intended
for export are prepared , processed and preserved at all stages of production, storage and
transport based on good manufacturing practices and good hygiene practices and the food
products intended to export confirms to the standard specification recognised by the
Central Government under section 6 of the Act, and any other restrictions imposed by the
Central Government or, as the case may  be, the State Government in respect to
commercial, environmental or conservation measure, from time to time.

The Export Inspection Agency shall, on satisfying itself on the basis of assessment carried
out in the manner laid down by the Council, that the establishment meets the requirements
with regards to nature of activities carried out, accord an approval to the establishment
and issue the certificate of approval:

Provided that the approval shall be valid for a period of three years and the establishment
shall be assessed for consideration for renewal of approval on request:

provided further that if the Export Inspection Agency is not satisfied, it shall refuse to
grant the approval to the establishment and communicate such refusal in writing within a
period of ten days from the date of assessment to the establishment along with the reasons
therefore.

The Export Inspection Agency shall, ensure that the establishments approved under this
rule, continue to comply with the requirements by regular quality control, Inspection and
monitoring of the establishments for which the Export Inspection Agency shall at all
times have free access to all parts of the establishments and records pertaining to the
control exercised by the establishment for hygienic handling and processing of food
products during all staged of production, storage and transport.
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(v) The Council shall maintain the list of all approved establishments, each of which shall
have an Official number.

(vi) The Export Inspection Agency shall take necessary steps to ensure that egg and egg
products exported by approved establishments comply to following requirements,

namely:-

@

(b)

(©

(d)

©

U]
(9)
(h)

)

(k)

0

(m)

(n)

(0)

(P)

(@)

()

©)

they have been obtained from hens, ducks, geese, turkeys, guinea fowls or quail
eggs, but not a mixture of eggs of different species;

they have been an indication of the percentage of egg ingredient they contain
when they are partially supplemented by other food stuffs;

they have been treated and prepared in an approved plant which complies with
Annexures | and Il and satisfy the requirements of these rules;

they have been prepared under hygiene conditions complying with Annexures
111 and V from eggs meeting the requirements laid down in Annexure IV;

they have undergone a treatment process which enables them to meet inter alia
the analytical specifications laid down in Annexure VI;

they have undergone a health check in accordance with Annexure VII;
they have been packed in accordance with Annexure VIII;

they have been stored and transported in accordance with Annexures IX and
X;

they have meet the requirements of importing regulatory authorities;

samples for laboratory examination are taken in order to check the analytical
specifications as set out in Part | of the Annexure VI;

egg products that may not be kept at the ambient temperature are transported or
stored at the temperature stipulated in Annexures I1X and X;

the period during which the conservation of egg products is assured as
indicated by the processor;

theresult of the various checks and tests are recorded and kept for presentation
to the competent authority for a period of three years.

to detect any residues of substances having a pharmacological or hormonal
action and of antibiotics, pesticides, detergents and other substances which are
harmful or which might alter the organoleptic characteristics of egg and egg
products or make their consumption dangerous or harmful to human health;

if the egg products examined show traces of residues in excess of the permitted
levels fixed they shall not be allowed either for the manufacture of foodstuffs
or for direct human consumption;

tests for residues shall be carried out in accordance with proven and
scientifically recognised methods;

having satisfied itself that the plant meets the requirements with regards to the
nature of the activities it carries out, the competent authority shall accord
approval to such plant;

the Competent Authority may take the assistance of a representative each from
Agricultural and Processed Food Products Export Development Authority
(APEDA), Food Safety and Standards Authority of India, Directorate of
Marketing and Inspection (DMI), Ministry of Food Processing Industries,
Department of Animal Husbandry and Dairying under Ministry of Fisheries,
Animal Husbandry and Dairying Veterinary College or Institute in the matter
of approval of processing plants;

the Competent authority shall draw up a list of the approved plants each of
which have an official humber and the competent authority shall furnish to
appropriate authorities the list of approved plants and subsequent change
thereof;
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(b)

(©

(d)

(€)

)

Q) the inspection and monitoring of plant and packaging centres shall be carried
out regularly by the competent authority which shall at all times have free
access to all parts of the plant in order to ensure that these rules are being
observed;

(v) the Council may seek the assistance of the Agricultural and Processed Food
Products Export Development Authority (APEDA) or any other organisation
approved by it for residue monitoring.

(3) (a) Any exporter covered under clause (b) of sub-rule (1) and intending to export egg and

egg product shall submit an intimation in the laid down proforma by giving particulars of
consignment intended to be exported to the nearest office of the Agency to carry out the
consignment wise inspection.

Every intimation under clause (a) shall be given,-

(i) not less than three days before the inspection is to be carried out at the establishment
situated at the same station where the office of the agency is located; and

(i) not less than five days before the inspection is to be carried out at the
Establishment which is not situated at the same station where the officers of the agency is
located.

On receipt of the intimation under clause (a), the Agency shall inspect the consignment of
egg and egg product meant for export by inspection and drawing samples for testing.

The agency on satisfying itself that the consignment of the egg and egg product conforms to
the standard specifications recognised for the purpose on the basis of inspection and testing
carried out in the manner laid down by the Council, shall issue the health certificate
declaring such consignment is fit for human consumption and export worthy and shall also
issue veterinary certificate, if requested by the exporter, in the specified pro forma desired
by importing country:

Provided that it shall be lawful for the Agency to supervise, oversee and secure compliance

of the requirement of the above provision and refuse to issue certificate in respect of egg
product in any form intended for export not complying with the requirement and
communicate such refusal in writing within a period of five days from the date of
inspection along with the reason therefore.

The Agency shall have right to reassess the quality of the consignment in storage, transit or
at the ports, after issuance of any type of certificate and in the event of consignment being
found not conforming to the standard specification, at any stage, the certificate originally
issued shall be withdrawn.

Inspection for the purpose of these rules shall be carried out at any premises of the
exporter or processor and the applicant shall ensure that adequate facilities for the purpose
exist therein.

(5) CERTIFICATION.-The Competent Authority shall also issue health certificates and other certificates on
request from the processor or exporter after satisfying itself that the requirements of the relevant standards are

(6)

met.

FEE.- (i) A fee of five thousand rupees shall be paid by the processer along with the application for approval of
the egg and egg processing plant.

(i)

(iii)

(iv)

In case processing plant is approved by Agency, a monitoring fee at the rate of 0.20 percent of free
on board (F.O.B) value shall be paid by the processor or the exporter to the concerned Export
Inspection Agency with a maximum of twenty five lakhs rupees per annum per exporter or
processor.

In case of Consignment Wise Inspection (CWI1), a fee at the rate of 0.40 percent of free on 00.9 95
board (F.O.B) value shall be payable subject to a minimum of five hundred rupees per consignment
of egg or egg products to the Agency.

The amount of monitoring fee for each consignment payable by the exporter shall be rounded, off to
the nearest rupee and for this purpose, where such amount contains a part of fifty paise or more, it
shall be increased to one rupee and if each part is less than fifty paise, it shall be ignored.

(7) The Competent Authority shall take necessary measures as specified in the Act, if the requirement ceases to be
met and the Council shall issue necessary instructions.
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(8) APPEAL.- (i)  Any person aggrieved by the ,-
(@) decision of the Competent Authority for not to accord approval;
(b) decision of the Competent Authority to withdraw approval;
(c) refusal of Competent Authority to issue Health or Veterinary Certificate,

may prefer an appeal within forty- five days from the date on which the decision or order is served
on such person to an Appellate Authority appointed by the Central Government.

(ii) At least two-thirds of the total membership of the Appellate Authority shall consist of non-officials members.
(iiif) The quorum for any meeting at the Appellate Authority shall be three.
(iv) The appeal shall be disposed of within thirty days of its receipt.
[F.No. K-16012/ 15/2019-Export Inspection]
DIWAKAR NATH MISRA, Jt. Secy.

ANNEXURE |
GENERAL CONDITIONS OF APPROVAL AND OPERATION
1. ESTABLISHMENTS SHALL POSSESS AT LEAST -
1. in areas where eggs are stored and where egg products are manufactured or stored:

(1) water proof flooring which is easy to clean and disinfect, rat proof and laid in such a way as to facilitate the
draining of water and the water shall be channelled towards drains fitted with gratings and traps to prevent odours;

(2) smooth, durable, impermeable walls, with a light coloured, washable coating up to a height of at least two meters
and upto at least storage height chilling or refrigeration rooms and in stores. Wall to floor junctions must be rounded
or similarly finished in such a way as to facilitate cleaning;

(3) doors should be of material that does not deteriorate and if made of wood than it should with a smooth and
impermeable covering on both sides;

(4) ceiling which are easy to clean and which have been built and finished in such a way as to prevent the
accumulation of dirt and the formation of mould the possible peeling of paint-work and the condensation of water
vapour;

(5) adequate ventilation and if necessary good steam extraction;
(6) adequate natural or artificial lighting;
(7) as near as possible to the work stations;

(8) an adequate number of facilities for the cleaning and disinfecting of hands and the cleaning of equipment with hot
water. Taps shall not be operable by hand or the arms. For the cleaning of hands these facilities shall be provided with
hot and cold running water premixed to a suitable temperature, cleaning and disinfecting products and hand towels
which can be used once only;

(9) Facilities for the disinfection of tools shall be provided.

2. An appropriate number of changing rooms, with smooth, impermeable and washable walls and floors, washbasins
and flush lavatories. The latter, shall not give directly on to the work-area. Wash-basins shall have hot and cold
running water or water premixed to suitable temperature materials for cleaning and disinfecting hands, and hand
towels which can be used once only. Wash-basin taps shall not be hand operable. There shall be a sufficient number
of wash-basins close to the lavatories.

3. A separate area and adequate facilities for cleaning and disinfecting fixed and mobile containers and tanks.
However, this area and these facilities shall not be required if there are provisions for the cleaning and disinfecting of
containers and tanks at other centres.

4. Facilities for the supply of potable water. However, facilities supplying non- potable water are authorised for steam
production, fire fighting and the cooling of refrigeration equipment, provided that the pipe installed for this purpose
preclude the use of such water for other purposes and present no risk of contamination to the egg products. The steam
and water concerned may not come in to contact with the egg or be used for cleaning or disinfecting containers, plant
or equipment which comes into contact with egg products. Pipes carrying non-potable water must be clearly
distinguished from those carrying potable water.
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5. Appropriate equipment for protecting against pests such as insects and rodents.

6. Equipment, couplings and instruments or their surfaces which are intended to come into contact with egg products
must be made of smooth material which is easy to wash, clean and disinfected, resistant to corrosion and does not
transfer substances to the egg products in such quantities as to endanger human health, cause deterioration in the
composition of the egg products or adversely affect their organoleptic characteristics.

ANNEXURE I
SPECIAL CONDITIONS FOR THE APPROVAL OF PLANT
In addition to the general conditions laid down to Annexure | establishments shall have at least,-

1. Suitable rooms large enough for the separate storage of the eggs and the finished egg products where necessary
with refrigeration equipment to keep the egg products at the appropriate temperature cold stores must be equipped
with a thermometer or a remote recording thermometer.

2. Where dirty eggs are used facilities for washing and disinfecting the eggs a list of products authorized for
performing this disinfection shall be drawn.

3. (i) a special room with appropriate facilities for breaking eggs collecting their contents and removing the parts of
shell and membrane;

(if) a separate room for operations other than those referred to in (i). Where egg products are pasteurized,
pasteurization may be carried out in the room referred to in (i), when the establishment has a closed pasteurization
system; in other cases pasteurization shall be carried out in a separate (room referred to (ii)). In the latter case every
step must be taken to prevent the contamination of egg products after their pasteurization.

4. Suitable facilities for in-plant conveying of egg contents.

5. In the cases, provided for in these rules, equipment approved by the competent authority for the treatment of egg
products, fitted at least with,-

(i) in the case of pasteurization,-

—Automatic temperature control;

—A recording thermometer control;

—An automatic safe device preventing insufficient heating;

(ii) in the case of a continuous pasteurization system the equipment shall also be fitted with,-

(a) adequate safety system preventing the mixture of pasteurized egg products with incompletely pasteurized egg products;
and

(b) an automatic safety recording device preventing the aforementioned mixture.
6. A separate room for the storage of other food stuffs and additives.

7. Where the products are packed in disposable containers an appropriate and, if necessary, separate area for the
storage of such containers and the raw materials intended for their manufacture.

8. Facilities for the immediate removal and separate storage of empty shells, and of eggs and products which are unfit
for human consumption.

9. Suitable equipment for the hygienic packaging of egg and egg products.

10. To carry out analysis and examinations in accordance with the requirements of these rules on raw materials and
egg products, the plant must have a laboratory. If it does not then it shall secure the services of a laboratory that fulfils
there requirements. In the latter case, it shall inform the competent authority accordingly.

11. Where required suitable equipment for the thawing of frozen egg products which must undergo treatment and
further handling in an approved plant.

12. A separate room for the storage of cleaning and disinfection of products.
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ANNEXURE 111
HYGIENE REQUIRMENTS RELATING TO THE PREMISES, EQUIPMENT AND STAFF
The highest degree of cleanliness shall be required of staff, premises and equipment:

1. Staff who treat or handle eggs and egg products must in particular, wear clean working clothes and headgear. They
shall wash and disinfect their hands several times in the course of each working day and on each working day and on
each resumption of work. It shall be forbidden to smoke, eat, spit and chew in area where eggs and egg products are
handled and stored.

2. No animal should enter in the plant. Any rodents, insects or other vermin found shall be systematically destroyed.

3. Premises, equipment and instruments used for working on egg and egg products shall be kept clean and in a good
condition. Equipment and instruments shall be carefully cleaned and disinfected several times if necessary during the
working day, at the end of the day’s work and before being reused where they have been soiled. Closed pipeline
systems for conveying egg products must be provided with an appropriate cleaning system which ensures their
cleaning and disinfection in all parts. After having been cleaned and disinfected, pipes shall be rinsed out with potable
water.

4. Premises, instruments and equipments must not be used for purpose other than the processing of egg products
except the processing of other foodstuffs either simultaneously or at different times after the authorisation of the
competent authority has been obtained, provided that all appropriate measure are taken to prevent contamination of or
adverse changes in the products covered by these rules.

5. Portable water shall be used for all purposes, however non-potable water may be used in exceptional cases for
steam production provided that the pipes installed for this purpose preclude the use of this water for other purposes
and present no danger of contamination of eggs or egg products. In addition, the use of non- potable water may be
authorized in exceptional cases for the cooling of refrigeration equipments, Non-potable water pipes shall be clearly
distinguished from pipes used for potable water.

6. Detergents, disinfectants and similar substances shall be used and stored in such a way that instruments, equipment
and egg products are not adversely affected. Their use shall be followed thorough rinsing of such instruments,
equipment with potable water.

7. Persons who are possible sources of contamination shall be prohibited from working with or handling eggs or egg
products.

8. Any person employed to work or handle eggs or egg products shall be required to produce a medical certificate. The
medical certificate shall be renewed yearly unless another staff medical checkup scheme offering similar guarantees is
recognised by the Competent Authority.

ANNEXURE IV
REQUIREMENTS CONCERNING EGGS INTENDED FOR THE MANUFACTURE OF EGG PRODUCTS
1. Eggs used for the manufacture of egg products shall be put up in suitable packaging.

2. (i) For the manufacturing of egg products, only non-incubated eggs which are fit for human consumption may be
used and their shells shall be fully developed and contain no breaks:

(ii) by way of derogating from (i), cracked eggs may be used for the manufacture of egg products provided they are
delivered directly from and the farm of production to an approved plant and where they shall be broken as quickly as
possible.

3. Eggs and egg products which are unfit for human consumption shall be removed and denatured in such a way that
they cannot be re-used for human consumption.

4. They shall immediately be placed in the room provided for in item(8) of Annexure- II.

ANNEXURE V
SPECIAL HYGIENE REQUIREMENTS FOR PRODUCING EGG AND EGG PRODUCTS

All operations shall be carried out in such a way as to avoid all contamination during the production handling and
storage of egg products and in particular,-

1. Egg and Egg products presented for subsequent treatment at an approved plant shall be stored immediately on
arrival in the rooms provided for in item (1) of Annexure-I1 | until they are processed. The temperature of these rooms
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shall be such as to ensure that they are not contaminated. Trays of shall eggs should not be placed directly on the
floor;

2. Eggs shall be unpacked and if necessary, washed and disinfected in a room which is separate from the breaking
room, packaging material should not be taken into the breaking room.

3. Eggs shall be broken in the room provided for in of item 3(i) of Annexure-Il cracked eggs as mentioned in item
2(ii) of Annexure-1V shall be processed without delay.

4. Dirty eggs shall be cleaned before being broken; this must be carried out in a room which is separate from the
breaking room or from any room where exposed egg contents are handled. Cleaning procedure shall be such as to
prevent contamination or adulteration of the egg contents. Shells shall be sufficiently dry at the time of breaking to
prevent adulteration of the egg contents by the remains of the cleaning water.

5. Eggs other than hen eggs or those of turkeys or guinea fowl shall be handled and processed separately. All
equipment shall be clean and disinfected when processing of hen eggs and those of turkeys and guinea fowl is
resumed.

6. Breaking, whatever procedure is used, shall be carried out in such a way as to avoid as far as possible contamination
of the egg contents. To that end, the contents of egg may not be obtained by the centrifugation or crushing of eggs, nor
may centrifugation be used to obtain the remains of shells or membranes shall be kept out of the egg product as far as
possible and must not exceed the quantity specified in item 3(iii) of Annexure-V1.

7. After breaking, each particle of egg product shall undergo treatment as quickly as possible; heat treatment consists
of treating the egg product at an appropriate temperature for an appropriate period in order to eliminate any pathogenic
organisms present. During heat treatment temperatures shall be registered continuously. The records of each batch
having undergone treatment shall be kept at the disposed of the competent authority for three years. A batch which has
been insufficiently treated may immediately undergo treatment again in the same plant provided that the new
treatment renders it fit for human consumption should be found to be unfit for human consumption it must be
denatured in accordance with item 3 of Annexure-IV.

8. Where treatment is not carried out immediately after breaking the egg contents shall be stored under satisfactory
hygienic conditions either frozen or at a temperature of not more than four degree Celsius. The storage period at four
degree Celsius must not be exceeding forty eight hours, except in the case of ingredients to be desugared:

9. They shall be packaged checked, transported and handled in accordance with the requirements of these rules

10. The processing operations after treatment shall ensure that there is no recontamination of the egg products: liquid
products or concentrated products which have not been stabilised so as to keep at room temperature must be either
dried or cooled to a temperature not exceeding four degree Celsius immediately, or after undergoing a fermentation
process; products for freezing must be frozen immediately after treatment.

11. Egg products shall be kept at the temperatures required by these rules until they are used for the manufacture of
other foodstuffs.

12. In approved plants, the preparation of egg products from raw materials which are not suitable for the manufacture
of foodstuffs is prohibited even for non-food purposes.

ANNEXURE VI
ANALYTICAL SPECIFICATIONS
1. MICROBIOLOGICAL CRITERIA:

All batches of egg or egg products shall after treatment undergo microbiological checks by sampling in treatment
plants in order to guarantee that they meet the following criteria, namely:-

(i) Salmonellae absence in 25 g or ml of egg products;

(ii) Other Criteria:

(i) Mesophilic aerobic bacteria: M=10° in 1g or 1ml,

(i) Enterobactriacene: M=10? in 1g or 1ml,

(iii) Staphylococci product: absence in 1g of egg products

(iv) M= value for the number of bacteria; the result is considered unsatisfactory if the number of bacteria in one or
more sample units if M or more.

2. OTHER CRITERIA:
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All batched of egg or egg products must undergo checks by sampling in treatment establishments in order to guarantee
that they meet the following criteria, namely:-

(i) the concentration of 3 OH-butyric acids must not exceed 10mg/kg in the dry matter of the unmodified egg
products;

(ii) in order to ensure the hygienic handling eggs and egg products before treatment, the following standard shall
apply, namely:-

(@) the lactic acid content shall not exceed 1000 mg/kg of egg products dry matter (applicable only to the untreated
products);

(b) The zucchini acid content shall not exceed 25 mg/kg of egg products dry matter;
(c) in the case of fermented products, however, these values are those recorded before the fermentation process;

(iii) the quantity of egg shell remains, egg membrane and any other particles in the egg produce shall not exceed 100
mg/kg of egg product;

(iv) the residual quantities of the substances may not exceed the tolerances limits.

ANNEXURE VII
HEALTH CONTROL AND SUPERVISION OF PRODUCTION

1. Plants shall be subject to supervision by the Competent Authority. Supervision by the Competent Authority shall
include any supervision measures considered necessary to ensure that manufactures of egg products meet the
requirements of these rules, and in particular,-

(a)checks on the origin of eggs and the destination of egg products and of the records;
(b)inspection of eggs intended for the manufacture of egg products;

(c)inspection egg products on dispatch from the plants;

(d)verification of the cleanliness of the premises, facilities and instruments and of staff hygiene;

(e)taking of any samples required for laboratory tests to ensure that eggs and egg products comply with the
requirements of these rules the results of such test such tests shall be entered in a register and notified to the egg
products manufacturer;

2. At the request of the Competent Authority, manufactures of egg products shall increase the frequency of the
laboratory tests where this is considered necessary to ensure hygiene production of the egg products;

ANNEXURE VIII
PACKAGING OF EGG AND EGG PRODUCTS

1. Egg and Egg product shall be packaged in satisfactory hygiene conditions so as to ensure that they are not
contaminated.

2. Containers shall comply with all rules of hygiene, including the flowing, namely :-
(a)They shall not be such to impair the organoleptic characteristics of the egg products;
(b)They shall not be capable of transmitting to the egg products substances harmful to human health.
(c)They shall be strong enough to protect the egg product the egg products adequately.

2. The room in which containers are stored shall be dust and vermin free and material for making disposable
containers shall not be stored on the floor.

3. Containers used for egg products shall be cleaned prior to being filled; re- useable for making disposable containers
shall be stored on the floor.

4. Containers shall be brought into the work room in a hygienic manner and shall be used without undue delay.

5. Immediately after packaging, the containers shall be closed and placed in the storage rooms referred to in item (1)
of Annexure-11.

6. Containers intended for egg products may be used for other foodstuffs if required, provided they are cleaned and
disinfected so as not to contaminate the egg products.
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7. Containers which are to be used for the transport of egg products in bulk shall comply with all the rules of hygiene,
and in particular the flowing, namely:-

(@) their inside surfaces and any other part which may come into contract with the egg product shall be made of a smooth
material which is easy to wash, clean and disinfect, resists corrosion and does not transfer substances to the egg
product in such quantities as to endanger human health, cause deterioration in the composition of the egg product or
adversely affect its organoleptic characteristics;

(b) they shall be designed so that the egg product can be removed completely, if they are fitted with taps, these must be
easy to remove, dismantle, wash, clean and disinfected;

(c) they shall be washed, cleaned, disinfected and rinsed immediately after each use and if necessary, before
re-use;

(d) they shall be appropriately sealed after being filled and remain sealed during transportation until they are used;

(e) they shall be reserved for the transport of egg products.

ANNEXURE IX
STORAGE
1. Egg and Egg products shall be stored in the storage rooms referred to in item | of Annexure-I1.

2. Egg and Egg products for which certain storage temperatures are required shall be maintained at those
temperatures. This storage temperatures shall be recorded continuously, the cooling rate shall be such that the products
reached the required temperatures as quickly as possible and the containers shall be stored in such a way that air can
freely circulate round them.

3. The temperature in storage must not exceed the following values, namely:-
(a) deep frozen products -18 Degree Celsius;

(b) frozen products -12 Degree Celsius;

(c) chilled products + 4 Degree Celsius;

(d) dehydrated products (excluding egg whites) -15 Degree Celsius.

ANNEXURE X
TRANSPORT

1. Vehicles and containers for the transport of Egg and Egg products shall be designed and equipped in such way that
the temperature required by these rules can be maintained continuously throughout the period of transport.

2. Egg and Egg products shall be dispatched in such a way that they are adequately protected during transportation
from anything which may be detrimental to them.

3. The temperature prescribed in item(3) of Annexure —IX, shall be maintained during transport.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054. SURENDER  sussmestysmnos
MAHADASAM  patei20211021 152511 40530



		2021-10-21T15:25:11+0530
	SURENDER MAHADASAM




